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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
NEW DELHI, PRINCIPAL BENCH NEW DELHI

Excise Appeals Nos.3061-3063 of 2006-SM (BR)

[Arising out of Order-in-Appeal No. 560-562/CE/CHD/06 dated 26.06.2006 passed
by the Commissioner of Central Excise (Appeals), Central Excise, Chandigarh]
Date of Hearing/ Decision:1.9.2009
For approval and signature:
Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see |
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy
of the Order?

4. Whether Order is to be circulated to the Departmental : 707 .
authorities?

CCE, Chandigarh ...Appellants
(Rep. by Shri S.N. Srivastava, SDR)

Vs.
(1)M/s. Ashoka Steel Corporation
(2)M/s. Aman Alloys (P Ltd.
(3)M/s. Thour Steel Industries ....Respondents
(Rep. by None.)

CORAM:  Hon’ble Mr. P.K. Das, Member (Judicial)

— AT &
~7£—_714@{ Order No ..1255 S .115;‘) ,A! /olggte% JFI 9.(2005)

Per P.K. Das:

Heard 1d. SDR on behalf of the Revenue. None appeared on behalf
of the respondents. There is no application for adjournment in the file.
2. It appears that the allegations made by the Revenue in the Grounds
of Appeal had not been controverted by the respondents. Hence, the




2

impugned order of the Commissioner (Appeals) is set aside. The matter is
remanded &K to the Commissioner (Appeals) to decide afresh after
considering the Grounds of Appeal of the Revenue as well as the
submissions of the respondents. All the appeals are allowed by way of

remand.

Order dictated & pronounced in open court on 1.9.2009.

(P.K.Das)

Member (Judicial)
Ckp.




